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ORDER 
JUSTICE YC1WT& J 

The learned counsel for the applicant has fairly 

conceded :that the applicants' engaged in terms of the prayer made 

in the petitibh. Therefore, they shall not be fallen under thope and, 

ambit of the government servant so as to maintain this OA as per 

the provisions made in the A.T. Act, 1985. Hence, this Tribunal has 

no jurisdiCtion to decide the us. Hence, this OA is dismissed being 

without jurisdiction. The applicants are at liberty to pursue their 

grievance at the appropriate forum. 

(Jaya Das Gupta) 
Admn. Member 

(Justice V.C.Gupta) 
Judicial Member 


